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Before the National Green Tribunal 

Principal Bench, New Delhi 

Original Application No.  914/2022 

In the matter of 

Kamlesh Jonwal  
 

Applicant 

Uday Punj Respondent 1 
Delhi Development Authority Respondent 2 
DCF (Western Zone) Delhi Respondent 3 
District Magistrate (South West) Delhi Respondent 4 
Commissioner, Municipal Corporation of Delhi 
 

Respondent 5 

Submissions by Applicant: 

In addition to submissions made to Hon’ble Court  on 10-JAN-2023 through E-filing 
portal of NGT, Following are additional facts that were not presented by either of 
respondents 1 to 5, in their respective submissions and  the map prepared by 
Respondent 2 (DDA): 

i. Map and Report prepared by DDA does not mention constructions, so 
referred in para 1, and  2 below. 

ii. Map prepared by DDA wrongly depict nonexistent boundary wall, so 
referred in para 4, 6, and 9 below. 

iii. Report prepared by DDA does not mention misuse of Green Belt, so 
referred in para 3, 5, 8 and 10 below. 

iv. Report prepared by DDA does not mention maintenance status of 
Green Belt, so referred in para 7 and 11 below. 

v. Report prepared by DDA does not mention public 
utilities/infrastructure developed in the Land, so referred in  para 12 
and 13 below 

vi. Report prepared by DDA does not mention use of the land for 
operations of  Weekly Market, so referred in  para 14 below 

Paragraphs: 

1. Constructions in Green belt, not shown in DDA map: Map prepared by 
DDA does not show Eight-feet Brick Wall built by Respondent 1 in Khasra No. 
87, 88 and 67 during November 2022. Photographs of Brick Wall is attached 
at Annex-1. This wall is not a boundary wall, rather built for the purpose for 
covering the green belt. 

2. Constructions in Green belt, not shown in DDA map: Map prepared by 
DDA does not show Guard Room constructed by Respondent 1 during 
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December 2022, in the area marked as Site No 2 Green Belt shown in Khasra 
No. 87.  Photographs Guard Room is attached at Annex-2. 

3. Misuse of Green Belt: Outside area of Guard Room and Green Belt developed 
in Road Divider (in Khasra No 87 ) is being used by vendor for selling 
Construction Bricks and Sand/Dust. Photographs Road Divider being used as 
storage for selling Bricks are attached at Annex-3. 

4. Nonexistent boundary wall shown in map: Map prepared by DDA has 
wrongly shown a Boundary Wall, which is not present in Green Belt shown in 
Khasra No. 93 area (Site 01) on 43.18 Mtr length, alongside of existing 
adjacent building. Location has been indicated in Annex-4 

5. Misuse of Green Belt: Map and Report prepared by DDA does not depict that 
residents of the adjacent building has opened the doorway towards the green 
belt and uses this green belt as backyard and route for entry/exit into the 
building, taking advantage of absence of  boundary wall. Location of Doorway 
into Greenbelt is indicated in Annex-5, along with photographs. 

6. Nonexistent Boundary Wall shown in map: Map prepared by DDA has 
wrongly shown a Boundary Wall, which is not present in Green belt shown in 
Khasra No. 96 area measuring 974.861 SQM. Location is indicated in Annex-
6, along with photographs. 

7. Poor Maintenance of Green Belt: Green Belt shown in Khasra No. 96 area 
measuring 974.861 SQM is also in poor condition because of non-maintenance 
and demolition malba spread all over the land. Photographs are attached at 
Annex-7. 

8. Misuse of Green Belt: Map prepared by DDA does not depict that open area 
of Green Belt built in Khasra No 96 is also being used by another vendor selling 
Construction Bricks and sand there, taking advantage of absence of  boundary 
wall. Photographs are attached at Annex-8. 

9. Nonexistent Boundary Wall shown in map: Map prepared by DDA has 
wrongly shown a Boundary Wall (towards the Road) in Green belt shown in 
Area measuring 800 SQM which is also not being maintained by DDA/MCD. 
Location is indicated in Annex-9, along with photographs. 

10. Misuse of Green Belt: Map prepared by DDA does not depict that open area 
of this Green Belt is also being used by for selling construction dust, for store 
space and parking for private buses, taking advantage of absence of  boundary 
wall towards the Road. Photographs are attached at Annex-10. 

11. Poor Maintenance of Green Belt: All stakeholders including Respondent 1 
(Uday Punj), Respondent 2 (DDA) and Respondent 5 (MCD) have deserted the 
general maintenance of all Green Belts including the Green Belt on Road 
Divider, Daily Sweeping and general cleanliness of Road built by DDA in Khasra 
No 87, 88 and 67.  Plants and trees in all Green belts and divider of the road 
are in poor and decaying condition. Few Photographs of neglectful condition of 
Green Belts are attached at Annex-11. 

12. Utilities, not shown in map and report: Map/Report prepared by DDA do 
not mention Main pipeline of Delhi Jal Board and Stormwater Drain laid 
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alongside the road built by DDA in Khasra No 87, 88 and 67 and Underground 
Maintenance Chambers built in Site 01 Green Belt.  Photographs are attached 
at Annex-12. 

13. Utilities, not shown in map and report: Map/Report prepared by DDA do 
not mention Entry and Exit Access Route being used by Yamuna Apartments, 
Ganaga Apartments Jai Hind Camp and Kaveri Apartments towards the road 
built by DDA in Khasra No 87, 88 and 67. Location is indicated in Annex-13, 
along with photographs. 

14. Environmental Impact by Weekly Market Operations: Though the Road 
and footpath shown in DDA Map in Khasra No 87, 88 and 67 is not listed in 
authorized list published by MCD/Town Vending Committee for sanctioned 
weekly market, the Whole Road and Footpath is being misused by Weekly 
Market Pradhan for setting up Market for more than 400 poor street vendors, 
that blocks one side of road for vehicular movement. Photographs of 
Operations of Weekly Market are attached at Annex-14, with time and date 
stamp. 
14.1 Operation of this weekly market has increased avoidable Carbon 
Footprint, for following reasons:  

14.1.1 Because of closure of Road by Weekly Market Vendors, Vehicles of 
1900 families of Ganga, Yamuna, and Kaveri apartments can not use 
Society Gates opening in these khasra (87, 88, and 67) for entering 
into their respective societies and had to travel additional avoidable 
distance of minimum 0.5 KM to 1.5 KM in peak hours which further 
increases traffic jam on Masoodpur Main Market Road which is already 
congested because of closure of two parallel roads by Delhi Metro for 
construction of Silver Line Metro Station. Pictorial representation is 
depicted at Annexure-15.  

14.1.2 Unregulated Usage of unbranded Lead Acid Batteries (more than 500 
numbers) for lighting the temporary stalls of Weekly Market 
(Photograph is attached at Annexure-14)  

14.1.3 Unclean surroundings because of Market Waste. (Annexure-11) 

14.2 Operation of this Weekly Market causes Rent Extortion from Poor 
Vendors and feeds the Corruption in authorities: Because operation of 
this weekly market is not regulated by MCD (List of sanctioned weekly market 
is attached at Annexure-16), Illegal rent is extorted from more than 400 poor 
street vendors for making road and footpath space available so that MCD 
Licensing Officers, Local and Traffic Police do not trouble them for occupying 
that road and footpath area for unauthorized operation. As confirmed from 
vendors, Rent for vending is Rs 100 per running feet of Road/Footpath space. 
The Road accommodates three rows of vendor stalls across the width of Road 
and Footpath – for total 3000 running feet (03 rows of 1000 feet of Road 
Length), making rental income in the tune of Rs 2.5 lakh to 3 lakh for each 
evening.  
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15. Cutting of Trees: After NGT order dated 13-DEC-2023, three more trees has 
been cut in Khasra no 67.  Photographs of cut trees and heavy pruning are 
attached at Annexure-17. 

16. Prayers:  To issue instructions to competent authorities for  
16.1  Maintaining all Green belts as shown in DDA map along including the 

Green Belt developed at Road Divider,   
16.2 Removing construction and demolition malba from green belts, and  
16.3 Daily sweeping of road in Khasra no   87, 88, and 67 
16.4 Demolishing 8-feet brick wall constructed by Respondent-1, so that 

nearby residents can keep eye on tree cutting, if any, on Green belt and 
to facilitate easy access for gardeners for maintaining Green belts   

16.5 Constructing Boundary wall (presently nonexistent, but shown by DDA 
in Map), as referred in para 4, 6 and 9 above, in order to prevent Green 
belt from further misuse.  

17. Prayers specific for Eco-Friendly Operation of Weekly Market in Khasra 
No 87, 88, and 67: To issue instructions to competent authorities for   
17.1 Regulating operation of Weekly Market after surveying the area by Town 

Vending Committee for feasibility of market operation as per existing 
rules and norms after inviting objections from nearby residents, 
Masoodpur shopkeepers,  Traffic Police, local police, Fire department, 
and Delhi Metro. (Objection raised to authorities is attached at 
Annexure-18) 

17.2 Not permitting Weekly Market operation during Peak Traffic Hours (5 PM 
to 10 PM);   

17.3 Not permitting vending at least for 100 meter distance from intersection 
of this road to Mehrauli-Mahipalpur Road (Main Masoodpur Road); and  

17.4 Not permitting vending on Road (only part of footpath may be identified 
for vending for weekly market, leaving way for pedestrian on Footpath 
and leaving the complete road for vehicular movement)  

17.5 Not permitted Non-branded lead-acid battery operated lamps by weekly 
market vendors and provisioning of temporary electricity connection 
from DISCOM for Market Operation, in order to curb usage of battery 
operated lamps by vendors, thus reducing carbon footprint  

17.6 Ensuring fair and transparent allocation of footpath space to vendors for 
weekly market operations in order to curb corruption by people with 
authority/curb illegal rent seeking by local strongmen.  

17.7 Considering the feasibility of designating the road in Khasra No 87, 88, 
and 67 for MCD operated authorized Car/vehicle Parking so that 
customers of Masoodpur market don’t have to park their cars on 
Mehrauli Mahipalpur road and congestion and Traffic Congestion in 
Masoodpur Main Market road gets reduced. Request letter to Traffic 
Police attached at Annex-19, while depicting issue at Annex-20. 

Kamlesh Jonwal 
Ph. 9953884308 kjonwal@yahoo.com 
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Annexure-1 (For Para 1 above) 

Green Belt Covered using 8-feet Brick Wall in Site 02 in Khasra 
no 87 
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Annexure-2 (For Para 2 above) 

Guard Room built in Green belt in in Site 02 in Khasra no 87 
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Annexure-3 (For Para 3 above) 

Selling Bricks at Green Bet built on Road Divider  

in Khasra no 87 
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Annexure-3 (For Para 3 above) 

Selling Construction Dust at Road Side in Khasra no 87 
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Annexure-4 (For Para 4 above) 

Nonexistent Boundary Wall in Green Belt in Khasra no 93 

 

 

 

 

 

 

 

 

 

 

No Boundary Wall exists while it is 
shown as Pink Line in DDA Map in 
Khasra No 93. 
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Annexure-5 (For Para 5 above) 

Green Belt being used as Backyard and Doorway in Khasra no 
93, in absence of Boundary Wall 

 

 

Backyard and Doorway towards 
Green belt, taking advantage of 
nonexistent Boundary wall 

No Boundary Wall exists while it is 
shown as Pink Line in DDA Map in 
Khasra No 93. 
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Annexure-6 (For Para 6 above) 

Nonexistent Boundary Wall in Green Belt in Khasra no 96 

 

 

 

 

 

 

 

 

 

 

 

 

No Boundary Wall exists while it is 
shown as Pink Line in DDA Map in 
Khasra No 96. 
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Annexure-6 (For Para 6 above) 

Nonexistent Boundary Wall in Green Belt in Khasra no 96 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

No Boundary Wall exists while it is 
shown as Pink Line in DDA Map in 
Khasra No 96. 
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Annexure-7 (For Para 7 above) 

C&D Dust Malba in Green Belt in Khasra no 96 
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Annexure-7 (For Para 7 above) 

C&D Dust Malba in Green Belt in Khasra no 96 

Poor Maintenance 
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Annexure-8 (For Para 8 above) 

Selling Construction Material  at Green Belt in Khasra no 96 
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Annexure-9 (For Para 9 above) 

Nonexistent Boundary Wall in Another Green Belt  

 
 

 

 

 

 

 

 

 

 

 

 

 

 

No Boundary Wall exists while it is 
shown as Pink Line in DDA Map in 
Khasra No 96. 
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Annexure-10 (For Para 10 above)  

Selling Construction Material taking advantage of nonexistent 
Boundary wall around Green Belt 
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Annexure-10 (For Para 10 above)  

Selling Construction Material taking advantage of nonexistent 
Boundary wall around Green Belt 
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Annexure-10 (For Para 10 above)  

Parking of Commercial Vehicles in Green Belt taking advantage 
of nonexistent Boundary wall  
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Annexure-11 (For Para 11 above)  

Poor conditions of Green Belt and Road Divider, for reasons of 
being not maintained 
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Annexure-11 (For Para 11 above)  

Poor conditions of Green Belt and Road Divider, for reasons of 
being not maintained  
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Annexure-11 (For Para 11 above)  

Poor conditions of Green Belt and Road Divider, for reasons of 
being not maintained  
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Annexure-12 (For Para 12 above)  

Public Utility (Water Supply Underground Maintenance 
Chamber) in Green Belt in Khasra No 87 
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Annexure-13 (For Para 13 above)  

Gates nearby Residential Societies in Khasra no 87 and 67 

 

 

 

 

 

 

 

              

Gate-2 of Kaveri Apartment 

Gate of Yamuna and Ganga 
Apartments 
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Annexure-14 (For Para 14 above)  

Operations of Weekly Market in Khasra No 87, 88, and 67 

 

Road gets Blocked in Khasra No 87, 88, and 67 by Weekly 
Market Operation (during Peak Traffic Hours 5 PM to 10 PM) 
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Annexure-14 (For Para 14 above) 

Operations of Weekly Market in Khasra No 87, 88, 
and 67 
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Annexure-15 (For Para 14 above) 

Additional Movement (0.5 Km to 1.5KM) of 
Vehicles caused by Operations of Weekly Market in 

Khasra No 87, 88, and 67 
 

 

 

 

 

 

 

 

 

 

 

 

 

Road in Khasra No 87, 88, and 67 being 
Blocked by Weekly Market Vendors  

during Peak Traffic Hours 5 PM to 10 PM 

Road Blocked 
by DMRC 

Additional Distance being commuted by Residents because of Road 
Closure by Weekly Market Operations 

GANGA YAMUNA 

KAVERI 
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Annexure-16 (For Para 14 above) 

List of Sanctioned Weekly Marked published by 
MCD 
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Annexure-17 (For Para 15 above)  

Recent Photographs of Tree Cut in Khasra No 67 
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Annexure-17 (For Para 15 above)  

Recent Photographs of Tree Cut in Khasra No 67 
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Annexure-17 (For Para 15 above)  

Recent Photographs of Tree Cut in Khasra No 67 
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Annexure 18 (For Para 16 above) 

Objection by Residents for unregulated operation of  Weekly 
Market at Khasra No 87, 88, and 67 
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Annexure 18 (For Para 16 above)  

Letters Written to Authorities for Adverse Impact of Weekly 
Market Operations in Khasra No 87, 88, and 67  
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Annexure 19 (For Para 16 above) 

Letters Written to Authorities for considering Road in Khasra No 
87, 88, and 67 for SDMC Authorized Parking 
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Annexure 20 (For Para 16 above) 

Unavailability of Parking  at Masoodpur Market on Mehrauli-
Mahipalpur Road.  

 

 

 

Width of on 
Mehrauli-
Mahipalpur Road 
reduces by half 
when cars of 
customers gets 
parked in front of 
shops in 
Masoodpur 
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Annexure 21  

Signed copy of This submission (1 of First Six Pages) 

 

229



Page 40 of 44 
 

Annexure 21  

Signed copy of This submission (2 of First Six Pages) 
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Annexure 21  

Signed copy of This submission (3 of First Six Pages) 
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Annexure 21  

Signed copy of This submission (4 of First Six Pages) 
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Annexure 21  

Signed copy of This submission (5 of First Six Pages) 
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Annexure 21  

Signed copy of This submission (6 of First Six Pages) 
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